AR

NY LAW TRIBUNAL: NEW DELHT

IN THE MATTER OF:
Bi/s. Janiki Parshad & Company ... PETITIONER

Vs

M/s. Saurabh {India) Pvt. Ltd,

Section . :
Under Scetion © of IRC Order delivered on 19.11.2019

Advosats for
Resolution

Profesézenai :

) ORDER
The Resoluuon Proiesswmal has spbmitted the statement of progress report

on the action nby the Resolution Professional on 16:9.2019 fo 31.10.2019 and

consohdated report through e-V@tmg result of the 5% meeting held on 5.11.2019

CANo. 33 0£2019

The Resolution Professional has moved an application under Section 33 (1) (a)

read with Section 33 (2) of the IBC for passing an order for liquidation of the




Q

Member {T)

corporate-debtor. Having perused the contents of the application having regard to

the submissions m:

de by the Resolution Professional, The prayer sought by the
Resolution Professional is granted as the applicant has submitted that COC has

expressed the opinion that there is no option left except that the cerporate-debtor to

be liquidated because no scope for revival of the corporate-debtor. As the members

te the corporate-debtor

of the COC holds the opinion with majority votes o 1i
instead of re-issuing form G in the matter,
The Resolution Professional is confirmed to act as a liquidater in the matter

enice, 1o other

and nio other specific relief other than the above has been sought, H

- Janm:

further orders are Wait. Post the matter to 6" ry, 2020. The liquidator is

 directed to submit the progress of the liquidation.

{(Annu)



